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O R D E R 

(Virtual Mode) 

09.03.2021  Counsel for Respondent No.1 seeks pass over as it is stated 

that Senior Counsel is busy in another Court. The learned Counsel for 

Appellant then submits that if the matter gets passed over, later on he may 

have difficulty as he is engaged somewhere else. The learned Counsel for 

Appellant states that in that case, some other date may be given.  

 The learned Counsel for the Respondent No.1 - Ms. Swati Dalmia 

submits that as interim Order is operational, the matter may be adjourned.  

 List the Appeal as part heard on 19th April, 2021. 

 Interim Order to continue in the meanwhile.  

  
 

    [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

[Dr. Alok Srivastava] 

Member (Technical)  
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